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have been sanctioned to all those
whose names were recoranmended by
Members of Parliament (Lok Sabha)
during January to March 91; and

(b) it not, what gteps are being
taken in the matter so that the re-
commendations given by M.P. may
be fulfilled?

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B.
SHANKARANAND): (F‘) No, Sir.

(b) The pending cases are heing
looked into.

Representation of employees of
Indian Airlines

1028. SHRI GURUDAS DAS
GUPTA: Will the Minister of CIVIL
AVIATION AND TOURISM be
pleased to state:

(a) whether Indian Ajrlincs autho-
rities have received any representa-
tion on 3rd June, 199! signed by
more than 100 employees;

(b) if so, the details thereof; and

(e) if so, Government’s reaction
thereto?

THE MINISTER OF CIVIL AVIA-

TION AND TOURISM  (SHRI
MADHAVRAO SCINDIA). (a) Yes

Sir.

{(b) The Administrative offices of
Indian Airlines ‘were declarved close on
20-5-91, 22-5-91 and 24-3-91 on ac-
count of Lok Sabha Elections, the
demise of Shri Rajiv Gandhi and his
funeral respectively. FHowever, the
Re ervation Office of Widian Airlines
which is essential for the operations
of air services was not closed on these
days. The employees of the Reser-
vation Office’ have demanded that
they should be given ‘da2ys off’ in lieu
and a similar practice should be ful-
lowed n» friture,

(¢) It is not possibie tn acced to
the lemznd of the emplovess in this
matter?

[RAJYA SABHA]
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1030. [Transferred to lst August
1991.] x

Royalty on coal to Assam

1031. DR. NAGEN SAIKIA: Will
the Minister of COAL .be pleased to
state:

(a) whether j;he disspibuting \,pc;int
of coal from Assam has heen located
in West Bengal, °
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(b) what amount of revenue is
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* generally earned frora Assam coal by

the West Bengal Government; and

(¢) whether Goverament of Assam
also gets revenue from it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) and (b)
Assam coal despatched by rail to steel
plants is  transhipped from metre
gauge wagons to broad gauge wagons
at ‘Kamakhyaguri which is located in
West Bengal. The Govt. of West
Bengal does not get any revenue from
this transhipment.

(c) &ovk. of Assam is presently
Ievying Assam Land Tax at the rate
of Rs. one hundred per tonne of coal.
It also levies Sales Tax on sale of
coal within the State. In addition the
State ‘Govt. collects royalty on coal,
the existing rate being Rs. six and
paise fifty only per tonne of coal
despatched.

Continuing of Guilf Surcharge

- 102> SHRI DINESHBHAI TRI-
VEDI: Will the Minister of CIVIL
AVIATION AND TOURISHM be pleas-
ed to state:

- (a)’ whether it is a fact that Gulf
surcharge was introduced by Govern-
ment for meeting the cost of bringing
the Indian citizens back home during
the recent gulf war;

] (b) if so, how long will this stay; ‘

(c) whether the passengers broug-
ht back from gulf are required to pay
their fare amount; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI
MADHA RAO SCINDIA): (a) In the
wake 6f an all round increase in costs
following the Gulf crisis, it became

necessary to impose the Gulf sur-
charge.

() Discontinuance of the sur-
charge is not under consideration now.

(c5 No fare was charged by Air
India and Indian Airlines for evacua-

[29 JULY 1991]
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tion of the Indian nationals from the
Gulf region,

(d) Does not arise.

Production of LPG cylinders

1033. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM
AND NATURAL GAS be pleased toc
state:

(a) whether any proposal was re=-
ceived from Haldia procision Engine-
ering Private Limited, Calcutta for

commercial production of LPG cylm-
ders;

(b) whether it is also a fact that
the above company had successfully
carried out the trial fabrication to the
minute specifications of the Bureau of
Indian Standards and Controller of
Explosives;

(c) if so, whether Government have
given clearance for commercial pro-
duction of LPG cylinders to the above
company and advised the Indian Oil

Corporation to place orders with the
company; and

(d) if not, what are the reasons
therefor?

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B
SHANKARANAND): (a) Yes, Sir.

(b) Yes, Sir, according to JOC.

(¢) and (d) No advice has been
given by the Government to the IOC
in this regard. I0C places orders for
new LPG cylinders as per poliey.

Weighing of coal in Western Coal
fields Collieries.

1034. SHRI SOM PAL:
SHRIMATI MIRA DAS:

Will the Minister of COAL be
pleased to state:

(a) whether it is a fact that in the
first week of the May, 1991, at Jun-
nar Deo C. Railway on finding weigh
bridge out of order 95 wagons were
filled in and were abritrarily deemed
to be weighed and when subsequently



